»r .
REVIEN ﬁPPLICRTIUN NOS,
Rpplicants )

‘BANGALORE BENCH
tRBRERES

CENTRAL ADMINISTRATIVE TRIBUNAL

Commarciel Complax (BD&)
_Indiranagar
Bangalore - 560 038

Dated 3 23 DEC1988

111 to 129/88 -

IN RPPLICATION NUS. 144 to 147, 149 to 159 & 161 to 164[88‘F!

shri N. Raghevendra & 18 Ors

To -

1.

2,

-3,

N

Shri N. Raghavendra
‘Rssistent Engineer

~ Rural South.

Bangalore Telecom
Bangalore - 560 020 -

Shri K. Ramaieh
Assistant Engineer

~CC. 11, City Exchange

Bangalore = 560 027

Shri Abdur Rasheed
hssistant Director

' 0ffice of the Genetal. Nanager
Telecommunications .

 Bangalore = 560 009

shri K.S. Nagaréja

Rssistant Engineer -

v, Telephone Exehangs

S.

6.

Mysore

Shri R, Naréyana Rao

_Rssistant Engineer

Rural, North Telecom Oist
‘Bangalore

Shri K.S. Putturays
Assistant Oirector :
office of the Gensral Manager
Telecommunications

Bangalore = S60 009

v/e

Resgohdants'

The Secretary, f/o COmmunications, New Delhi

& 4 Ors

7.

'8
®

g.

10.

1.

12,

9 <

‘Shri Naréyanaewamy

Directory :0fficer
City Telephone Exchange Building

.Bangalere

Shri U.S. Nagaraju
Assistent Engineer (Cablas)
Lakshmipurs

Mysore

Shri K. Shivaswamy
Assistant Engineer

Telephone Exchange

Shimoga

Shri D.N. Rangaswamy
Rssistant Engineer
Fault Control (Coaxisl)
Telecom Building
Bangalore

Shri 8.S. Jayashankarasmamy
S.0.0. Telephones
C.K.G, Division

" Mudigere

Karnataka -
shri G. Padmanabha Hande

$.D.0, (phOQES)
Udupi (Dakshina Kannada)

.....‘2




- 13.

.15,

16.

Shri-fM.G. Nanjundaswamy
Assistant Engineer

Office of the Gensral Menagsr
Telephones

Bangjlore Telecom District
Bangalore = 560 009

~:8hri|D,8,! Nagendra
s, B.E “(Phénes)
Shimogs

Shri | Venugopale

c/o zr M.S. Nagaraja
Advocate

35 (Above Hotel Swagath)

Ist hain, Gendhinagar
Bangslore = 560 009

Shri|/R.R. Joshi
$.0D.0. (Telegraphs)
Ranebennur

Dharwad District

Subject

a2 2

17.

18.

19.

20.

SENDING COPIES OF ORDER PASSED BY THE BENCH

‘Assistant Engi

ger (Trunks)

Shri M,N. Kriaana Murthy
nge

Telephone Exch
Mysore '

Shri B. Anantheramu

Assistant Engineer (I)

Office of ths General Manager
Telephones '

Bangalore = 5 009

Shri M.R. Hanumentha Rao
Assistant Diraector

office of the General Mansger
Telecommunications T
Karnataka Circle

gangalore. - 560 009

Dr Mm.S. Nagaraja
Advocate

35 (Above Hote Suagath)
Ist Main, Gandhinegar:
Bangalore - 560 009 ’

Pleass find‘enclosed herewith the copy of ORDER passed by this Tribunal in

the abovel said Review applications on

Encl 3 As above

%z@fjiié:z}“<3///(\x,2??’-

or 2

12-12-88,

SECTION OFFIQER
(JUDICIAL)




e .

CENTRAL ADMINISTRATIVE TRIBUNNL
| U BANGALORE .
' DATED THIS THE 12TH DAY OF DECEMBER, 1988 ..

1 Hon'ble Shri Just1ce Ke S. Puttasuamy, Ulce-Chaeran ’
~Prasent:! - and

Hon'ble Shri L.H.A. Rego, Member (A)

REVIEW APPLICATION NOS. 111 TO 129/1988

1. Shri N. Raghavendra,
Asst. Engineer,
Rural South,

B'lore Telecom,
Bangalore.

2. Shri K, Ramaiah,
Asst. Engineer,
CC II, City Exchangse,
Bangalore.

3, Shri Abdur Rasheed,
Asst. Director,
0/0 the General Nanager,
Telecommunications,
Bangalore, ..-

4, Shri K.S.'Nagaraja, -
Asst, Engineer,
Telephons Exchange,
Mysore.

5. Shri R, Narayana Rao,
Asst. Engineer, '
Rural, North Telecom Dist.,
Bangalore. _
6. Shri K.S, Putturaya,
Asst, Director,
0/ o the General Manager,
Telecommunications,
QBangélora.

'_ectory Officer,
\y Telephone Exchange Buldg.,
Yalore. .

il UeSe Nagaraju,

/e Engineer,

Shmipura, ! ese Appllcants in R A
ysore. * . ‘Nos. 111 to 118/89.




10,

.11.
12.

13,

1.,

15 .

16 .

17.

‘C.K.Go Division,

Shri K.'Shivésuamy;

Asst. Engineer,

Telephone Exchangse,:
Shimoga. '

Shfiho.N.vRéngasuamy,
Asst, Engineer
Fault Control

Telecom Building,
Bangalore.

Shri B.S. Jayashankarsuamy,
S.0.0. Telephonss,

Mudigyere,
Karnataka,

N . /.. ) '
Shri G, Padmanabha Hande,

'S 4040.(Phones),

ud Upi .

Shri MG. Nanjundaswamy,
Asst. Engineer, ;
-0/o the General Manager,

Telephone, BG TD
Bangalore.

Shri D.S. Nagendra,
SD0 (Phones),
Shri'Venugopa}a,
Rged 49 years,
Asst. Engineer,
M.W. Mangalore.

Shri R.R. Joshi,

'SD0 (Telegraphs),
‘Ranibennur, :

Dharwad District,

Shri M.N. Krishna Murthy,

. Asst. Engineer (Trunks),

Telephone Exchange,
Mysore.

Shri B. Anantharamu,
sst. Engineer, (I),

o the General Manager
lephones, ’
ngalore.

iri M.R. Hanumantha Rao,
sst. Director,
/ o the General Manager,

Telecom, Karnataka Circlae,

Bangalors, . '

(Shri Or. M.S. Nagaraja, Advocate)

‘.\’.

(Coaxial),.
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Nos+:11.9+%€0 129/88.




N A .Sacretary of ninistry of

" Communications,

. - Sanchar Bhavan, - ' _ ' '
L New Delhi. 1 ]

2, The Chairman, . :
. - Telecommunication, L
: " Sanchar Bhavan, :
New Delhi.

3. The Director General, o - -
Dept. of Telecommunlcatlons, : '
Sanchar Bhavan,
New Delhi,

4.1 Shri P.N. Lal,
Staff No.1735,
Asst. Engineer,
prasad Nagar, CaT.Oo,
New Delhi. :

5. Shri Brij Mohan,
C/o District Manager,

) Telephones, . )
v LUCKHOU (Up) . ’ I XX} RequndentSo

These applications having come up for hearing to~day,

; o Vice-Chairman made the following:

DRDER

. In these applications made under Section 22 (3)(?) of .

the Admlnlstratlve Tribunals Act, 1985 (Act), the appli~ :
,cants ha;e sought for a revieu of our order made on 29.9,
1988, dismissing their Applicatlon.Nos. 144 to 165 of 88,

in uwhich they uere primarily aggrieved by the higher seni-

WA \
Orvnfﬁﬁq} rlty accorded to respondents 4 & 5 on diverse grounds.

f, (}M‘%ff .

. f’7 T % A} ;
! . s . ... . r
] | 2. ue heard them on 27, 28 & 29th Septemger ‘4988 and s
| ] ~Q order ot Yo

ilbtated our/ln the open court meedlately on the conclu-,fjﬁy -
£ »%u /v

Kt & |
ion of arguments in the presence of tha partlesv ,VGP“ ¥ /; i

SO PO &
Ao LA "}w e .

!
; . .
1
i

on the ground that as early as 6.9.,1988 (Annexure-R1),

Hon'ble Chairman of .this Tribunal, in exercise of the

A




~ing.

F

pouers confarQad on him by Section 25 of th
Her)

“Act, héd

.staysdldlsposal of the applications before 1his and other

benches and their disposal was in contraventlon of the

same and nontest and therefore justifies a review under

the Act. Dr. M.5. Nagaraja learned counsel

for the

applicants has urged this very ground as justifying a

review under the Act.

" 4, Unfortunately for the applicants énd this Bench,

the stay order gréhted by the Hon'ble Chairman on 6.9.1988

was despatched by the office of the Prihcipal Bench only

on 6.,10,1988 and was received by this Bench

only on

,1d.10.1988 which fact has also been appraised by the

S. When we heard A.Nos. 144 to 165 of
ded them the stay order granted by the Hon'
had not been communlcatnd to this Bench and
'also d1d not apprlse us the same to postpons
On these facts as ruled by the Suprem:
MULRAJ v; MURTHY RAGHUNATH MAHARAJ (A I.R. 1

the order of stay granted by the Hon'ble Chalrmandcame*“

Lnto effect from 10,10, 1988 and not before t

flicants does not constitute a sufficient

-

' 6._In\the light of our discussions ue

7 _
applications are liable to be rejected. ue

is it follous that what uas done by us earller was

- Registrar of this Bench to the Principal Bench on 13.10,1988,

1988 and deci-
ble Chairman,
the parties

3 their hear=-.

2 Court in

1967 S.C. 1386)

hat date. """" Un

iffectly legal and valid and the groundgéurged by theffqﬁf :

P /‘
N KRS

e

hold these

sy therefore,

grOund For i
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Ref s A, WNos. 144 t8 165 /83(r)

To
" Shri Anil Srivastsve,
Section 0fficer, Judl-1,
, Central Administretive Tribunal,
faridkot House, Copernicus Merg,
fHev _Oslhi~110001.
Subjects- AP 1718/88 in OA 518/87 (Jsbalpur Bench} =
KeKe Bajaj Vs Union of India & Ore. .
sssesse )
8‘?.

1 em directed to refer to your letter No, Nil datesd 20.42.88 on
the above subject. ’ )

In this connsction, plsess refer to this Rsgistry letter of even
nuaber datad 13,10.88, in which it was intimsted that A, Nos. 144 to 165/88
of this Bench were disposed of long before the stay order of the Hon'ble Cheirwen
wes received here. Postsl acknowledgessnt was received from your Registry for
the same, Copy of this Registry letter dated 13,1088 (with enclosurs) and
8 copy of the postal acknowlsdgesent ere enclossd for resdy refersnce.

Re¥isw Applications were also filsd in this Registry in the dpplications
sentioned sbove, Copy of the order dated 12.12.88 i RA Nos. 111 to 129/88
(in A, Nos. 144 to 147, 149 to 159, 161 to 154/88) i also snclosed,

In visw of the position sxplained sbove, notices are not being issued
to the partiss regarding transfer of the cass. If you still require the fecords,
the ssms shell be sent on hearing from you. :

Plesse acknowledgs receipt,

Yours faithfully,

4 (6. R THY)
v Section Offficer (wﬂ 11)

Cncla s As stated,

7 Cefplejestess wangs




B et e

o CENTRAL ADMINISTRATIVE TRIBUNAL 8y RPAD

14 . .
’ ‘ BAKGALORE BENCH  IAMEDIATE
. - o " 1ind Floor, _
- NJRAMA ‘HURTNY, . : Commercial Complex (BDA),
" Sectien foicer_(J.!I)' Indira Nagar, .

‘ , Bangalore-560038.
De0,A.No8, 144 te 165/68(F) ‘ ' , 1210:8¢

Dear Shri, Anil Srivestava,

Plssse refer to your lptter N0,4254(S) dated 16.9.88 enclesing e cepy
of Order dt. 6.9.88, passed by tha Hon'ble Chairmen in M. PoNo, 1718/88 in

- 04Re575/87 of Jabalpur Banch - K.K.Bajaj vs, UDI & ors,

Your let'te_t dt. 16.1.88 wse received in this Registry only on 10th Oct '88, '

"heNos,144t0 ‘165'/89 indicated at S1. No.17 in Annexure *A' to the M,P,enclossd

with yAcur lattér were disposed of by the Bengalore Osnch on 29th Sept88; {.e.
long bafore the stay erder wses raceived.: Order dt, 23th Sep'88, of 8'lare
Bench has been comunicated to 8ll concerned, A copy of the Order is enclosed
herewith for reference, These facte may kindly be brought to t.he notices of
the Hon'ble Chelrmen, ' :

Please ecknowledqgs raceipt,

B8y Order.

- Youre Smoersly,

oA([ﬁnanAnmmY)

Encl: As above

Shri Anil Srivastava,

Sectien Offfcsr, Judl, I,
Centrz1l Administrative Tribunal, e
Principal 8ench, \Q A
Faridkot Mouse,

- G
Copernicus Marg, - Q{.\'L)} ‘. Q’

- New O=21hi 110 001,

[ T
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Present:.

CENTRAL ADNINISTRATIVE TRIBUNAL .
" BANGALORE :
OATED THIS THE 12TH DAY OF DECENBER, 1988

'.‘Hon 'ble Shri Justlce KeS+ Puttasuamy, Vice-Chairman ’

and

Hon'ble Shri L.H.A. Rego, Member (A)

REVIEW APPLICATION NOS. 111 TO 129/1988

Shri N. Raghavendra,
Asst. Engineer,
Rural South,

. B'lore Telecom,

S.

,‘7..

Bangalors.

Shri K, Ramaiah,
Asst. Engineer,

CC II, City Exchange,
. Bangalore.

Shri Abdur Rasheed,

Asst. Director, ,
0/0 the General Nanager, ,
Telecommunications, ‘
Bangalore. '

'Shri K.S. Nagaraja, .

Asst. Enginesr,
Telephone Exchange,
Nysora.

Shri R. Narayana Rao,
Asst. Engineer,

"Rural, North Telecom Dist.,

Bangalors. B
Shri K.S., Putturaya,
Asst. Director,

0/ o the General Manager,
Telecommunications,

(Bangélore.

Shri Narayanasuwamy, .
Directory Officer,

City Telephone Exchange Buldg.,

Bangalore.

Shri U.S. Nagaraju,

Asst. Engineer,

'fLakshmlpura,

~ﬂysore.-

eee Apollcants ln R oA,
Nos. 111 to 118/88.




S Shr1 K. Sh1Vaswamy,_;
Asst. Enginser,
‘Telephone Exchange,
Shimoga.
1D@ Shri. D.N. Rangaswamy,
"~ Asst. Engineer
‘Fault Control zCoaxlal),
Telecon Buxldlng, '
Bangalore.

M. Shri B.S. Jayashankarsuamy,

:  S.D.0. Telephones,
‘C.K.Go Division,
Mudigere,’
Karnataka.

12. Shr1 G ‘Padmanabha Hande,
"S.0.0. (Phones),
Udupi.

13 . Shri MG. Nanjundaswamy,
Asst. Engineery,
0/o the General Mapager,
Telephone, BG TD
Bangalore,

14", Shri D.S. Nagendra,
© SDO0 (Phones)
Shlmpga.

15 . Shri Venuyopala,
Aged 49 ysars,.
Asst. Engineer,
Mele Nangalore.

%6 . Shri R.R. Josh1
. SDO (Telegraphs),
‘Ranibennur,
Dharwad Dlstrlct.

17. Shri M.N. Krishna Murthy,
. Asst. Engineer (Trunks),
Telephone Exchange, .
Mysore. . ;

18.-Shri B. Anantharamuy
' Asst, Engineer, (I),
0/o the General Nanager,
Telephones,
Bangalore.

"19. Shri M.R. Hanumantha Rao,
sst. Director,
0/ o the General Manager,
Telecom, Karnataka. Clrcle,
Bangalore.

(shri Or. M.S. Nagaraja, Advocate)

.y.

Applicants in R. A.i
Nos. 119 to 129/98



;@,: Secretary of Ninistry of

Communications, : R ST
Sanchar -Bhavan, .
New Delhi.

2. The Chairman,
- Telecommunication,
Sanchar Bhavan,
‘New Delhi.

3, The Director General, ' ' -
Dept. of Telecommunlcatlons, o
Sanchar Bhavan,
New Delhi.,

4, Shri P.N. Lal,

Staff No.1735,
Asst. Engineer, -
Prasad Nagar, C.T.O.,

" Neuw Delhi. :

S. Shri Brij Mohan,
C/o District Nanager,
Telephones,

LUCknOU (Up) . XEx RBSpondentS.

These applications having come up for hearing to-day,

Vice-=Chairman made the following:

ORDER

In these applications made under Section 22 (3)(?)'0F

the Admxnlstratlve Tribunals Act, 1985 (Act), the appli-

-~

.cants have sought for a review of our order made on 29.9.

1988, dismissing their Application Nos. 144 to 165 of 88,
in which they were primarily aggrieved by the higher seni-

ority accorded to respondents 4 & 5 on diverse grounds.

2. We heard them on 27,28 & 29th September 1988 and

order _
dictated our/ln the open court meadlately on the conclu=-

sion of argumsnts in the presence of the partles.

3, The applicants have sought for a revieuw primarily

on the ground that as early as 6.9;1988 (Annexure-R1), the

Hon'ble Chairman of_this Tribunal, in sxercise of the

AY




R I , -
NN SO
0 . * . .

pouers conferged on him bY‘Saction.25foF.£He Act;’héd“«
stayadY§:sposal of the applications before.tﬁis and other
benches and their disposal was in contrawentidﬁ of the

- saﬁa and nontest and therefore justifies a |review under
the Act. DOr. M.S. Naggréja learned counsel for the |
applicénts has urged this very ground as justifying a

reviewu undér the Act.

"4, Unfortunately for the applicants and this Benéh,"
the stay order gréhted by the Hoﬁ'bla Chairman on 6.9.1988
was despatched by the office of the Principal Béﬁch only
on 6;10.1988 and uas receiveﬁ by this Bench only on
1d.10.1988 uhich'Fact has also been appraised by the

- Registrar of this Bench to the Principal Bench on 13.10.1988,

5. When we heard A.Nos. 144 to 165 of 1988 and deci-
ded them the stay order gfanted by thé Hon'ble Chairman,

had not been communicated to this Bench and the parties

alsoc did not apprise us the same to postpone tﬁeir hear-.
ing. On these facté as>ruled by the Supreme Court in
MULRAJ v. MURTHY RAGHUNATH MAHARAJ (A.I.R. 1967 S.C. izas)
the ordér of stay granted by the Hon'ble Chairman came
into effect from 10.10.1988 and not bsfore that date. On %
this it follon that uha£ was done by}us earlier was
perfeqtly legal and valid and the groundgzurged by the
applicants does not constitute a sufficiént ground for

revieu,

6. In‘the light of our discussions we hold these
P
applications are liable to be rejected. “We, therefore,




- o

=Ny

reject these applications S ' |
) :hese applications at the admission stage without
. . oy

‘notices to the‘respondentsi . ’

- |
. sdl- '  &_%%7

: S&\A '

vicecHatrmAN \>\ \. T
o v\ memBeR (a) | =R TR
TRUE COPY R

SECTIOR Icilll
© CEMTRAL ADIURIST ATIVE TRIBURAL
ABBITIONAL BERCH :

DANGALORE

bsg/Mrv.
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N Section-IvVa,
;SHPREME CQURT OF 1 INDIA
. . NEW DELHI.
4505._: - ‘ -onrsg---zszasxss_
1 ‘The Regist«rar Ml \d]qf

.Supreme Court:of- Indla.
: NEN DELHIa

Pﬁvxwiews FOR SPECIAL LEAVE:T0 APPEAL cIviL Nos:4890<91- 1490
l
(P

etitzons unéer Artncle 136€1) of. the - constitution -of India: from
he .Judgment @nd’ _Qrder. deted ]2 1] 8¢
)

1w ‘the LHigh cours. cdica Cenh+) ﬁJNHnubhahwe T bural
in; R A Nb mﬁm/% | \

« ' RAGHAVENDRA . &: ANR.

a2 PETITIONER(CS) -

ECY. 'TO GOVT..OF (INDIA S ORS..

”led inithe. Supreme Court.were dismissed &y knfidﬁaw“ﬁ-
?{ the_.Court;on'24108/95.

Yours fait

For: Rpglstpaf’/’

O %LMSLPR%
40 S R, add ok i st

NR_.RAJESH (Adv)

.. ) A g

" +=: RESPONDENT(S) _ ,'ﬁg_
i%if » . 61‘ 13
I am. d1rected to: inform you .that. the . petitions above:menticned- U 3

- Mneedts o We |4Sodfep. 75

e XW ok %z;/u%‘
S ) [k

Cl%fﬁl—é%@n Meadoest Fhe angggz R R0 R

e P



